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CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

Reported  brutal    act  of    blinding of 
under   trial    prisoners   by  the  police in 

Bhagalpur Jail 

SHRI LAL K. ADVANI (Gujarat); Sir, I 
beg to call the attention of the Minister of 
Home Affairs to the reported brutal act of 
blinding of under-trial prisoners by the police 
in Bhagalpur Jail, Bihar. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Sir, the 
Government of India are shocked at the 
inhuman and barbaric acts reported to have 
been perpetrated on some under-trial 
prisoners in Bhagalpur district of Bihar. It is 
natural that the Hon'ble Members of the 
Parliament should be deeply anguished   over   
these  incidents. 

Immediately after the attention    of the 
Government of India was drawn to the matter, 
the State Government of   Bihar  was   contacted   
on telex  as well  as on telephone to  send a de-
tailed report immediately. As per the report  of 
the State Government,  investigations into the    
incidents   have already been taken up by the 
C.I.D. of Bihar. On the basis of these preli-
minary   investigations,   immediate  actions 
have been taken by the    State Government.      
Criminal    cases have been instituted against 14 
police orfi-' ials against whom allegations,   
have a made by the concerned    under-al 
prisoners  in petitions    both here the District    
Judge,    Bhagalpur aid before the Supreme 
Court.    According to the    information  
received i'rom the State Government, one De-
puty  Superintendent  of Police,     one Inspector 
and 12 Sub-Inspectors have  . already been 
suspended and transferred out of their 
jurisdictions. 

The allegations of blinding by policemen 
have been made by 29 persons.   Sixteen    of   
them   are   in 

     Bhagalpur Jail,   2 are in Banka sub-Jaii and 11 
are on bail. On the basis of  the  complaints    
made by     these under-trials,  14  cases have  
been registered against the police officials re-
portedly involved in the- act of blinding the 
under-trials concerned. Directives  have also 
been issued by    the State   Government to the  
authorities concerned that cases should be insti-
tuted   in   respect  of the     remaining under-
trials "also.  Out   of   29   under-trials who have 
been blinded in    the incidents,    22    persons    
have    been  . examined by the D.I.G., C.I.D., 
Bihar so far.  Out of these  22 persons,     20 
have "alleged that  police  officers     of different  
categories   were  responsible for blinding them, 
whereas two persons  have  stated that the     
blinding was done by the villagers. The matter 
was first  reported by one     of     the under-trials 
in a petition to the District Judge,  Bhagalpur,  
on  6tji July, 1980.  Ten. more  petitions  were  
filed before the District Judge, Bhagalpur, by   
blinded under-trials on 30th July, 1980.   15  
under-trials   also  sent  petitions  to  the  
Supreme Court     from Bhagalpur Jail and Writ 
petitions No. 5352 of 1980 (10 persons) and No. 
567 of 1980   (5 persons)   are pending before  
the  Supreme Court. 

Meanwhile,   a  team  if  Doctors,  including 
leading    Opthalmologists    of the Patha 
Medical Hospital are pro-ceecftng to Bhagalpur 
to examine the blinded   under-trial  persons  
involved in the incidences. The Government of 
Bihar   have  constituted  a  Committee consisting 
of seven legislators including the Leader of the 
Opposition. The first  meeting   of  the   
Committee     is proposed^ to be held on 3rd 
December, 1980 and the Committee is expected 
to visit Bhagalpur on the 4th December, 1980. 
This was my written statement. I would also'like 
to add for the information of the hon. Members 
that as per the latest report of the   State 
Government the number of the blinded under-
trials who have complained. is 31. In my 
statement it is 29. 

SHRI   BHUPESH  GUPTA      (Welt Bengal); 
It will increase. 



 

SHRI YOGENDRA MAKWANA: We have 
also been informed by the State Government 
that the police officials responsible for 
perpetrating barbaric crime, are being arrested 
and that the Superintendent of Police, 
Bhagalpur, has been transferred to the 
headquarters. 

SHRI BHUPESH GUPTA: He should be  
arrested. Why has he not 
beeh^ arrested? 

SHRI YOGENDRA MAKWANA: The 
Prime Minister has sanctioned ex-gratia 
payment of Rs. 15,000 for each of the under-
trials who has been blinded. 

SHRI BHUPESH GUPTA: I ask, the hon. 
Minister should contact them immediately 
and get an explanation why the 
Superintendent of Police, Bhagalpur, was not 
arrested and put into prison, to begin with. 

SHRIMATI^ SAROJ KHAPARDE 
(Maharashtra); You should take a serious 
action. It is not a serious action that you have 
taken. 

SHRI SHIVA CHANDRA JHA (Bihar): 
Serious action against the Chief Minister of 
Bihar. 

MR. DEPUTY CHAIRMAN: Mr. Jha, 
have patience. You will have an  opportunity. 
Shri Advani. 

,        SHRI  BHUPESH     GUPTA:     This 
should not be a partisan affair. 

MR. DEPUTY CHAIRMAN: You will 
have your chance to make observations, fully 
so. I appreciate and understand that the whole 
House is very much concerned over this inci-
dent. I wotiru~ request the hon. Members to 
restrain themselves and make their 
observations when they are called upon. Shri 
Advani. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, early this morning I received a 
telephone call from the residence' of Acharya J. 
P. Kri-plani, perhaps the seniormost, the oldest, 
freedom fighters still alive. He conveyed his 
sense of extreme anguish at what has happened 
in Bihar, and said that it was a matter about 
which it should be the duty of every-| body in 
public life to try to arouse the conscience of the 
entire nation and to see that not only those who 
are guilty in this particular episode are punished 
but that such episodes, such disgraceful 
happenings do not tarnish the fair name of India 
again. He said that it was a matter about which 
even now, though he was' 94 years old, he felt 
like coming out, going to the people and telling 
them that this was what was happening in India 
today. 

Sir, that this should happen in the State of 
Bihar is particularly saddening. Bihar is the 
land of the Buddha, the embodiment of 
compassion, and here if is that we have seen 
during these several months, not merely a few 
days, a kind of beastliness and barbarism and 
brutality and riots. It is something that cannot 
be imagined. When we read the gory news in 
the "INDIAN EXPRESS" a few days back or 
later in the "SUNDAY", the weekly 
magazine, we" were shocked to see that this 
was what was happening in India, i am 
thinking of very many of our diplomats. This 
"kind of news could not have been confined 
to the "INDIAN EXPRESS" or the "SUN-
DAY", i am sure very many papers abroad 
must have flashed this    very 
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{Interruptions) MR. DEPUTY 
CHAIRMAN:    Order please. 



 

[Shri L. K. Advani] 
prominently. They have already done so. I am 
sure our diplomats abroad must be at a loss to 
explain what is happening in India. India may 
have been identified in the world as a poor 
nation but never as a brutal nation, never as an 
uncivilised nation. But here you have under-
trial prisoners being punished in this 
manner—  by gouging out their eyes, by using 
"takwas". "'Takwaa" are used in the Police 
"thanas" to stitch papejS or to .stitch 
gunnybags. Those "takwas" are taken and 
their eyes are gouged out. And then in order to 
erase alj possibility of the eye-sight remaining, 
acid is poured into those eye-balls. And they 
calj it the "Gangajal" compaign. 

Sir, the hon. Minister has expressed shock 
at the inhuman and barbaric happenings. But 
is mere expression of shock enough? All that 
the Government could think of is that when 
there is a hue and cry in the press and when 
there is about to be a hue and cry in 
Parliament, on the eve of it, the Chief Minister 
comes out with a statement saying that 15 
persons, that is, 12 Sub-Inspectors, two 
Inspectors and one Deputy Superintendent of 
Police have been suspended and transferred. Is 
this the KTfTo! of response that the 
Government gives to an inhuman tragedy of 
this kind? For much lesser events, the Prime 
Minister has asked the Chief Minister t« 
resign and told him "Get out". For much lesser 
failures, people have been asked to quit. Only 
the cjffier day, we say the Railway Minister 
being asked to quit only because he was not 
able to administer the railways properly. Sir, I 
agreo with the hon. Member that this is not a 
matter of partisan approach. I entirely agree. 
Therefore,* I would have expected the hon. 
Member there to stand up and shout at the 
Minister. {Interruptions) And not only that, 
the Chief Minister,T would have expected, 
would have been asked, to resign. (In-
terruptions) We are in a democracy. In a 
democracy, the responsibility for all such 
failures, whether it is an act <rf omission or an 
act of eonynission, 

lies at the political level. You cannot make a 
few police Sub-Inspectors or a few police 
sub-officials the scapegoats. Sir, the evidence 
before us is frightening. It is not merely a 
question of one man becoming a boast; no, it 
is a question of the whole system becoming 
beastly. Sir. today I was carefully gomg 
through the statement made by the Chief 
Minister... 

SHRI GURUDEV GUPTA (Madhya 
Pradesh): Now you are bringing in politics. 

SHRI LAL K. ADVANI: I am not For 
God's sake...  (Interruptions) 

 
SHRI LAL. K. ADVANI: The Chief 

Minister accuses me... (Inten-uptions) 
SHRI  GURUDEV   GUPTA:   It     is 

absolutely a political statement. 

SHRI LAL K. ADVANI: First of all, let us 
understand the facts. The facts are clear that 
this has been going on over a period of 
months, in fact, precisely speaking, since more 
than a year. Dr. Jagannath Mishra has traced 
the course of events as recorded by the police. 
So it is based on the records of the police. He 
said that the firt instance of an under-trial 
being blinded occurred in October 1979, the 
second in January 1980, the third in April this 
year, the fourth in May this year, the fifth in 
June this year, the sixth in July this year and 
the seventh and last in October, 1980. This is 
the statement of the Chief Minister, in which 
he has traced the course of the entire events, 
and he has said, "I am surprised that no op-
position party has taken up this matter." Now, 
you are accusing me of making political 
capital out of it and I am being accused by Dr. 
Jagannath Mishra of -not raising this episode. 
Sir, why was this episode not raised earlier? 
After all, when things happen in the 
countryside, when things happen in a manner 
that evew the press is suppressed, how are we 
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to know? Even in regard to this particular 
incident, what has the Information and" 
Broadcasting Minister said? The hon. 
Member here says that this is a matter about 
which all of us fee] equally shocked. 

SHRI GURUDEV GUPTA: Which 
Government was there in October, 1.979? 

 
Yesterday the Information and Broadcasting 
Minister was in Bangalore. Anri what does he 
advise the press? He tells them, "Don't blow 
up reports. Reports are being blown up." He 
does not speak in general terms. He spe-
cifically says, "Referring to the incidents in 
Bihar where some people in custody were 
allegedly blinded..." — allegedly—"the Chief 
Minister says, 'yes', ana" the Minister of 
Informatir arvd Broadcasting says, 'allegedly 
blinded by the police'.—he had no doubt the 
guilty would be punished— some sub-
inspector would be punished—but if you blow 
if up you will demoralise the police force and 
the administration and irritate them by your 
generalisation.'' This is the way of his 
approach... 

SOME  HON.   MEMBERS:      Shame for 
the Minister. 

SHRI LAL K. ADVANI: We have not 
forgotten only five months ago serious rape 
incidents took place, serious rape cases 
outraged the sentiments of the entire nation. 
The same Minister says, "Rape was a non-
issue. Why are you talking about it? It is a 
non-issue." And today he says the same thing 
about blinding virtually V7hen he advises the 
press not to speak about it. I think the nation 
owes a debt of gratitude to the 'Indian 
Express' and to the Sunday Standard 
Magazine and to all such fearless news 
reporters who have gone there to Bhagalpur to 
find out what inhumanity is being perpetrated 
in the name of controlling law and order. This   
ig the most disturbing part of 

it—.that is, what has happened is not merely 
because one man becomes    a sadist. No. It is so 
because the Government think that they cannot 
control crime  unless  they take recourse to this 
kind of a thing. This is what happened. The 
'Times of India' of today  says that  "Inquiries   
reveal  that some  time  ago  the  Bhagalpur  pel 
had  considered   ways  and   means   of 
checking crime;  among the  measures 
considered was mobilising 0f    public opinion 
agatet law-breakers. Following the meeting a 
circular was   issued though  it  did not suggest 
steps lik* blinding  of  habitual offenders." Now 
I would like to know what this meeting was, 
because it seems there was a pattern in the 
whole thing, though some  people  say "the 
police  official!" there have said that the people 
have taken the  law into their own hands, the 
people have blinded these criminals. But the 
whole pattern Is so uniform in  all cases—a 
pointed     takwa has been   used, a  needle   has     
been used,  acid  has been  used,  acid used in 
the same manner, and there is no other injury at  
all.  if there is    any mob fury,  mob fury would 
ventilate itself in many ways. I am not going 
into  the details  of all that has happened.  The 
Sunday  Standard  MagE-zine has given all the 
names, of    all of them—Anil Yadav, Lakhi    
Mehto, Saligram Singh, etc. etc. 22 years, 25 
years, 28 years, 30 years, and so on. We shudder 
to imagine what the fate would be of these 
families who have lost those young men of 
theirs. Maybe, some of them were involved in 
crime and some were not; we do not know. It  is 
very likely  that   some of them were involved in 
crime. But after aH, in India we have the rule of 
law. We are not a barbaric nation... 

SHRI      P.   RAMAMURTI     (Tamil 
Nadu):  They    might be proved    innocent. 

SHRI LAL K. ADVANI: Yes. they might 
be proved innocent. I have' before me a 
statement made by the Superintendent of 
Police of Bhagalpur. This is for members of 
the ruling party to itstea to  very care- 
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[Shri Lai K. Advani] fully.   I  do   not   
think     they      have read it... 

SHRIMATI PRATIBHA SINGH (Bihar): 
The reason why Dr. Jagan-nath Mishra gave 
the dates a<nd asked why the Opposition did 
not raise it was in Bihar the Jagannath Mishra 
Government was formed only in June. It was 
not there earlier. Before that the responsibility 
was yours.... 

SOME HON. MEMBERS: Before that 
there was Governor's rule, there was    
President's rule. 

SHRIMATI PRATIBHA SINGH: We are 
all equally shocked by these incidents. We 
condemn these incidents. Severe punishment 
should be given to the guilty... 

SHRI BHUPESH GUPTA: If Dr. 
Jagannath Mishra had been the British Prime 
Minister, he would have resigned by now Or 
he would have been hounded out of office, 
Mr. Jagannath Mishra should know it. If he 
wants to play the game of Par-liumentary 
Democracy, in a c.ompa^ rable situation, 
nowhere in a Parliamentary Democracy, the 
Chief Minister has continued     in  office... 

MR. DEPUTY CHAIRMAN; Your name 
is in the list. You can speak later on. 

SHRI LAL K. ADVANI: I would like to go 
deeper into why the Police feel unable to 
control crimes unless it takes recourse to such 
kind of brutality, and to explain this the 
Superintendent of Police, Mr. Ram Seth, says 
that the crime control is not an easy problem, 
when criminals enjoy the patronage of 
politicians. This is the statement by the Super-
intendent of Police... 

AN HON. MEMBER: Patronage of 
politicians  including     the  opposition. 

SHRI LAL K. ADVANI: 'Patronage of 
politicians' always refers to the ruling party. 
No opposition can give patronage. 

SHRI  BHUPESH     GUPTA:      You look at 
it from  a narrow1 point    of     j vi»w.   We are 
not accusing you.   We 

are    accusing    the     Government     of 
Bihar. 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra): They are making a joke of it. I 
would request the Minister of Parliamentary 
Affairs to see that they show at least some 
responsibility.. 

 
SHRI ARVIND GANESH KULKARNI 
(Maharashtra): Be a little mature   and   
responsible. 

SHRI LAL K. ADVANI: I regard this 
incident in Bihar as an evidence of a total 
collapse of rule of law in the country. find it is 
further more symptomatic .of the deadening 
of the conscience and deadening of sensi7 
tivity  in   the  establishment. 

SHRI BHUPESH GUPTA-. Here in the 
capital see how they have treated the girls. 

SHRI LAL K. ADVANI: It is not merely 
blinding of these criminals or undertrials 
which 1 am referring to. I look back and I see 
that when this Government took charge, 
among the flrsi major episodes in this country 
was the lathi charge on the blind—a lathi 
charge which took place in the very capital. 
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SHRI LAL K.  ADVANI:    I am not yielding 
to any one of them and today I am not going 
to be shouted down by {Interruptions) 

MR.  DEPUTY  CHAIRMAN:   Piease take 
your seat. 

SHRIMATI PRATIBHA SINGH: There is 
no doubt, but you must also realise that you 
should not try to put the whole blame only on 
them. Hari-jans were burnt alive. (Interrup-
tions) Don't forget that. (Interr -lions) 

 
SHRI LAL K. ADVANI; Sir, we were the 

first to condemn the incidents in Belchchi. I 
myself went there. Belchchi was bad enough. 

MR. DEPUTY CHAIRMAN: Don't go by 
what they say. 

SHRI LAL K. ADVANI: But Bhagalpur 
wtas outrageous. Sir. Belchchi was bad, but 
Bhagalpur is outrageous. I am surprised that 
you are comparing.    (Interruptions) 

 
SHRI LAL K. ADVANI; It is one thing 

that the Government fails to maintain law land 
order and it is bad enough and about that 
failure also, Sir, We have evidence all over 
the country.    But, as I said, that deaden- 
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[Shri Lai K. Advani] ing of conscience ana 
sensitivity is far more djangerous and in the 
last eight or nine months, wc have seen three 
categories of incidents. I was first referring to 
the lathi-charge on the blind. I would like to 
know from the Home Minister what action 
has been taken in pursuance of that Inquiry 
Committee Report that the police was to 
blame. Only someone has been transferred. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITARAM KESRI): Mr. 
Advani, I think that it is not necessary that 
you should have referred to the matter 
(Interruptions) 

SHRI LAL K. ADVANI: Sir, I am not 
yielding and I will not yield even to Mr. 
Kesri.  (Interruptions) 

SHRI SITARAM KESRI: I am not 
interrupting you, bttt.,. (Interruptions) 

SHRI IAL K. ADVANI: Unless you ask 
me to sit down, I am not sitting. 

 
SHRI LAL K. ADVANI; Sir, I have not 

said one irrelevent word Jul irruptions) Sir, I 
am not referring to the murder of the 
Nirankari Baba. I have not referred to thfat at 
all. I am merely pointing out the three kinds 
or categories of incidents which reveal a 
deadening of sensitivity in the establishment, 
a deadening of consis-tance in the 
establishment. Otherwise, Sir, any person, 
whether he belongs to the Opposition or 
whether he sits in the ruling party, would 
have said that those who are responsible for 
the Itethi-charge on the blind people must he 
arrested, not merely transferred, and those 
who are responsible for blinding these under-
trials and those  who are responsible for rape 
on women,    these    three    categories    of 

persons, should be arrested and prosecuted 
and they should be punished. But what 
happens is a suspension. 1 know as to what 
happens to suspensions. These fifteen 
officials who have been suspended will 
remain suspended for three years and nothing 
will take place. But, after three years. 
everyone would have forgotten as to what 
happened in BWagalpur and after three years, 
all their arrears would paid to them and they 
will be restored. That is all that happens. Sir, 
in this particular case, I am reminded of what 
JP had such about which there was a hue and 
cry in those days. JP told the policemen, JP 
told the army men not to obey illegal orders. I 
am sure that many of these constables would 
have acted against their conscience when they 
poured acid into the eyes of those under-
trials. Now, it is pfart of a scheme and that it 
was part of a scheme is borne out by the fact 
that the Inspector-General of Police of Bihar. 
... 

SHRI NARSINGH NARAIN PANDE 
(Uttar Pradesh): Can he say all these things. 
Sir. 

MR. DEPUTY CHAIRMAN: Everything 
has come ia the Press. 

SHRI LAL K ADVANI: ..has sent a letter 
of appreciation to the Superintendent  of  
Police. 

SHRI ABDUL REHMAN SHEIKH: Here 
is the lef^r. 

SHRI LAL K. ADVANI: My question is.... 
MR. DEPUTY CHAIRMAN: Come to the 

concluding plart. 
SHRI LAL K. ADVANI; My questions are 

these: It has been reported today in the Press 
that there was one Minister at least who was 
fully aware of the blinding campaign. at least 
one member of Dr. Jagannfath Mishra'S 
Ministry, and certain top officials were aware 
of it long ago, were aware of the "Gangajal 
campaign'' against the suspected criminals in 
Bhagarpur. Now, who was this one Minister? 
Let us know tftat, because it is reported that  
he    tried     to  persuade 
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 everyone that this is wrong. {Interruptions). 
You cannot get away saying that it is not true. 
Every word of these reports is coming out to 
be true. 

MR. DEPUTY CHAIRMAN;    Please 
conclude. 

SHRI   LAL  K.   ADVANI;    Furthermore, 
Sir, as the Minister himself has acknowledged,   
in the month  of July, there were formal 
petitions made by the prisoners, petitions 
which went to the  District   and  Sessions  
Judge 'and petitions which later on were 
brought to the Supreme Court.    I have found 
from  the  Supreme  Court  that  notice was 
issued  to the Bihar Government on the Uth 
October.   Even that in one month    old—it 
was    Uth    October— asking them to explain 
as to how this happened and why this has 
Happened. One month's notice was given and 
the Bihar    Government    has    given    no 
answer.    I am sure   the   answer will dome in 
the next couple of days that so and so has been 
suspended.    This is the *answer they will 
give.   I would -like to know when the Minister 
concerned, the Home Minister, the Chief 
Minister  and  the   particular   Minister who 
knew about it, came to know of it?    Is it a fact   
that    the    Inspector-Geaeral of Police, Bihar, 
sent a letter of appreciation to the  
Superintendent •f Police, Bhagfalpur, as to the 
manner in which they have controlled the law 
and  order situation    in    the district. 
Furthermore?     I  have   already   asked 
whether  there was    any meeting    of officials 
in Bihar to take stock of the situ'ation in Bihar 
and to devise ways and means of controlling it.    
Sir, my last  question  is,  si  order  to    ensure 
that  this matter does not go   further is it true 
that in August this year the Home Department 
of the Bihar Government -in   a  Circular  dated  
August 23,  1980,  issued secret  instructions to 
the District Magistrate to ensure thfet 
newsmen in their areas did not transmit   any  
news  without  their  approval  or     
confirmation?      This    is     also   a news-
item    appearing    in the 'Indian Express' 
today in    which Mr. Misra, 

President of the Bihar Unit 0f the All-India 
Trade Union  Congress,  INTUC, today  
charged   the  State  Government with secret 
instructions to the District Magistrate to  
ensure  that     newsmen in their areas .... 
(Interruptions) This is a further censoring of 
news. These are the questions i would like to 
ask. Further, I would like to say that this is »a 
matter in    which    not    only the country but 
the entire world is watching  this  
Government—-how   iSensitive it is, how 
honest it is, how earnest  it is in wanting  to 
maintain    norms °f decency  and human 
civilisation    and how really    it    is    
concerned     about human   rights   anjd   civil  
liberties.     I think that in this particular c*ase, 
Dr. Jagannath  Misra...      (Interruptions) He 
says that he came to    know of it after reading 
the 'Indian Express.' it is a very sad state of 
affairs.   On the 23rd November  he  read  the    
'Indian Express' and came to know about the 
matter  which   had  been  going on  in the 
District and Sessions Court. And he   did  not   
know  anything   about it. Was it because of 
omission or because of commission? ft is a 
dismal failure It  is a grave    culpability,    for 
which there can    be    no lesser    punishment 
than the resignation from the post o) Chief 
Ministership.      I    demand (Mai Dr. 
Jagannath Miehra, Chief Minister, should  
resign.    Lastly,  I  would     saj that so far as 
this Government is concerned, nothing    less    
than  a judicial inquiry  headed  by a  Supreme  
Court Judge can rfatisfy as to who    exactly is 
responsible tov all this. Thank you 

MR.   DEPUTY   CHAIRMAN:       Thi 
Home  Minister. 

SHRI  YOGENDRA  MAKWANA:  ft 
the  beginning  I made  a  statement, have   
said   that    the    Government   i shocked by 
this incident. 

SHRI BHUPESH GUPTA: You di not 
seem to be so. 

SHRI YOGENDRA MAKWANA You 
cannot see it.'(Interruptions) Si) when it was 
brought to our notice when we read the 
news-paper iten immediately we called for 
the infoi mation from the SWate 
Government c Bihar. As rightly pointed out 
by th hon. Member    himself,    the    incider 



 

[Shri Yogendra Makwana] smarted from 
October 1979 and it ended in October 1980. 
Now, for nine months Mr. Mishra was not in 
power. Mr. Mishra came into power only in 
June 1980, that means, only for 5 months. I 
do not say that he should not be vigilant and 
he should not.... 

AN      HON.      MEMBER:------- resign. 
(Interruptions) 

SHRI YOGENDRA MAKWANA: You 
are taking it very lightly. (Interruptions) 

MR. DEPUTY CHAIRMAN: Order, 
please, 

SHRI YOGENDRA MAKWANA: When 
the State Government was asked about the 
incident, they immediately took action. They 
immediately supplied the information. And as 
rightly pointed out by the hon. Member, they 
charge-sheeteo, suspended, prosecuted and 
punished the officials concerned. We have 
already issued order for the arrest of officials. 
Already there cases filed  against them. 

SHRI BHUPESH GUPTA: On you; orders 
they were arrested? (Interruptions) You said 
that on your orders. . . 

SHRI YOGENDRA MAKWANA: 
The State Government has ordered. 
Law and order is a State subject... 
(Interruptions). It is the State Gov 
ernment I meant the State Govern 
ment. The State Government has 
already      .issued instructions   for 
arresting the officers and the cases are filed 
against them already. So, that part has already 
been taken care of. Sir, he has asked gome 
questions for which I require some time to get 
the information. He says that there is a 
Minister. There is no information received so 
far.from the State Government. I do not know 
the name of any Minister who knows the 
incident or who knows about it. If he had any 
information, then as a Member of the Cabinet 
he should have brought it to the notice of the 
Chief Minister and the State Government 
should have taken action. 

SHRI LAL K. ADVANI: This morning, the 
'Indian Express' has; published it prominently. 
We have been in Government also. In 
circumstances of this kind, we immediately 
contu the State Government and got the 
information. He should have come to this 
House fully prepared. (Interruptions). 

SHRI YOGENDRA MAKWANA: You 
have done it in the past. It is not the first time 
that we are asking l'or time to collect the 
information. We have asked the State 
Government. But it takes time. This may be a 
false item, this item about the name of the 
Minister. You want to politiealise the whole 
issue. (Interruptions) You want to make 
political capital out of it instead of showing 
sympathy for the poor people who have 
suffered. JI • went to the extent of comparing 
Beichi incident with this incident. How can 
you compare Beichi with it? In Beichi even 
small children were thro into fire. This is a 
case of brutalities committed by the Police 
Officers. We will certainly take care of it. I 
have already said that the State Government 
has taken action. As far as "he I.G."? letter is 
concerned...   (Interruptions) 

MR. DEPUTY CHAIRMAN: Let    the 
Minister reply.   Then others can speak. 

SHRI     YOGENDRA     MAKWAK Now  
Sir,  regarding  the  meeting      of the officers, 
the issue of circulars and the letter of the I. G., 
I require notice. 

SHRI LAL K. ADVANI: I have as I-about     
the censorship of the press.    I have about the 
circular; Let him deny. 

SHRI YOGENDRA MAKWANA: I said 
that I would inquire about it. 1 have heard jusl 
now about the circular. 

SHRI LAL K. ADVANI; What about the 
judicial inquiry? 

SHRI YOGENDRA MAKWANA: 1 have 
already said that criminal cases have been 
filed against the officers responsible for it. The 
Advocate General has to be consulted in this 
matter as to whether the judicial inquiry can 
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take place when we have already filed 
criminal cases against the officers. 

SHRI LAL K. ADVANI: So far as the 
criminal cases are concerned, it is different. 
He should know that a judicial inquiry is not 
barred by that aetjon. 

SHRI YOGENDRA MAKWANA: In that 
case, the cases will have to be postponed. 

SHRI LAL K. ADVANI: It has nothing to 
do with it. 

SHRI YOGENDRA MAKWANA: It will 
delay the cases. We will have to consult  the  
Advocate   General. 
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SHRI YOGENDRA MAKWANA: I have 

taken note of what you have said. I have to 
convey it to the State Government, because, it 
is the State Government which has to take 
action. So far as the question of sending a 
Committee is concerned, the State Govern, 
ment has already appointed a Committee of 
seven members consisting of 

the CPI, the Lok Dal and so on and this 
includes the Leaders of the opposition also. 
Hence, there is no need for sending a 
Committee from here, from Parliament, 
because, ultimately, it is a State subject and if 
we send any Committee from here, the State 
Government may mind it. 

 
SHRI P. RAMAMURTI: Sir, t am not 

concerned with these things whether this has 
happened during the time of the Janata Party 
rule or later on, in October, when the Janata 
Party was not in power. There was an interim 
Government here in power at that time.. . 

AN HON. MEMBER: Supported by the 
Congress. 

SHRI P. RAMAMURTI: Supported by the 
Congress. I am not concerned with all these 
things. The other people saying something 
happened in your regime and a justification on 
that "basis, shows the depth of degeneration. 

SHRI RAMANAND YADAV: I do not 
justify that. 

SHRI P. RAMAMURTI: I am aot talking 
0f Mr. Yadav. 

SHRIMATI PRATIBHA SINGH: We are 
not justifying, we are only saying that the 
malady started from there. Wrong thing is 
always wrong, that is not the question. The 
only thing that we wanted to point out is that 
thia has not started from here, this has started 
from there. The whole system has started from 
there.   (Interruptions) 

MR. DEPUTY CHAIRMAN: Please do not 
interrupt. Otherwise, it will prolong the 
debate. (Interruptions) Please have some 
patience. 



 

SHRI P. RAMAMURTI: It is a sad state of 
affairs with regard to the entire administration. 
The other day, when I was speaking on the 
question of law and order situation in the coun-
try, I had said that the biggest mafia in this 
country is the police and its administration. 
From what has happened in Bhagalpur my 
point is proved to the hilt. Who are the people 
who have got connections with the police, who 
are linked with the police, with the 
administration; all these facts are coming out to 
the ground. This has not happened just 
overnight. This has happened over the long 
number of years. Do not talk of the Janata 
Party Government. What is happening in your 
own regime? What is happening in Bodhgaya? 
The entire police today is guarding, helping the 
Mahajans in •putting down the Harijans. Why 
all these things? This is the state of affairs 
under your own regime which you have got to 
see. 

It is said that Mr. Jagannath Mishra tame to 
know of it, according to the Statement, on the 
day on which he read the Indian Expres. Now 
there is a case in the Supreme Court. One Mrs. 
Kapila Hingorani has moved that thing and as 
a result of that, the Supreme 'Court had sent a 
notice to the Government of Bihar one month 
ago and the case is to come up today before 
the Supreme Court. What is this Chief 
Minister there, what is he doing, that he does 
not know that the Supreme Court had sent a 
notice to his Government, asking them to 
explain the conduct? What is this kind of 
Ministry that is functioning? This is what I 
want to know. 

Then, it is also stated-—.{hat is what Mr. 
Yadav and others have stated— that they 
applied to the District Magistrate for legal aid 
to prosecute them. 

SHRI RAMANAND YADAV: District 
Judge. 

SHRI P. RAMAMURTI: All right, they 
applied to the District Judge, asking him for 
legal aid to prosecute them and the District 
Judge said, no he codld not do it, he would 
release them on ball. Therefore, the matter has 
gone before the District Judge.   I 

want to ask, if there is a workers' procession 
and because of the police coming in front of 
them, there is a little clash, immediately the 
police pounces upon the workers, arrests them 
and applies to them all sorts of sections, 
including sections 302 and 303, attempt to 
murder and all that. Now here is a case under 
section 326, which says, if somebody is hurt 
which leads to the loss of a limb, it is an 
offenc* punishable for transportation of life. 
My friend must know section 326, which is an 
offence punishable with transportation for life. 
If it is a untarily hurt' case, the minimum 
punishment is -7 years imprisonment under 
section 375 and if it is a loss of a limb it is 
punishable for transportation of life and it is a 
non-bailable offence. 
Now I want to know,    when    this matter 
had been brought to the notice of the District 
Judge, did he not know that it was a 
cognizable offence? What kind of a Judge is 
he that he does not take cognizance of it?    
He does not immediately  arrest  these  
people and put them in Jail. What kind of a 
Judge is he? Then there must be a public 
prosecutor appointed by the Government of 
Bihar. He must know what is happening. 
And what does the public Prosecutor do? 
Why doeg he not send information 
immediately ao that cognizance is taken and 
all those     people arrested?   Only when the 
papers publish it,   or somehow rather the   
news comes out, all this, hullabaloo is there. 
He says: "We have asked the Government of 
Bihar for information".   When a worker 
does something, he is charged  under section  
302  (murder)     and section 307  (attempt to 
murder). This is the difference between the     
police and the other  people.   Policemen are 
heaven-born people;    they are a different 
caste.    Manu had said that if a Brahmin 
murders somebody, the Brahmin shall not be 
hanged.    The Brahmin  in this country 
should  not    be hanged—that is Manu 
Dharam Shas-tra. 
SHRI BHUPESH GUPTA; Mr. 

Ramamurti, don't murder me. 
SHRI P. RAMAMURTI: Today we have 

got another Manu Daaram Shas-tra.    The 
Brahmin today who can get 
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away with any crime is the police official, the 
Government official. They can get away with 
such crimes. This is the new highest caste that 
has been created—the LAS officers, the IPS 
officers. They can commit any crime and they 
are freed from the clutches of law.    This is 
what is happening. 

Therefore, Sir, will the Minister please 
explain why was it that the Bihar Government 
immediately, even after the Supreme Court's 
notice went to them, did not act? What was 
the Chief Minister of Bihar doing all these 
days? After all the notice must have gone to 
the Jail Minister. What was the Jail Minister 
of Bihar—to whom that notice  must have  
gone—doing? 

Secondly, reports are there that some of 
these people were taken from the jail, after 
being remanded to judicial custody in jail, to 
the police station and blinded there in the 
name of interrogation. Once a man has been 
remanded to judicial custody in jail by the 
Magistrate, he cannot be taken out of the jail 
by the police. Only the magistrate can 
summon him to the court. I want to know what 
sort of. administration is prevailing in Bihar 
when, after being remanded to custody inside 
jail, a policeman can go there and ask the man 
to be taken to the police station and the jail 
administration allows him to take him. All 
these things show that there is absolutely no 
kind of administration, no law, nothing 
whatsoever in Bihar. Under these conditions, I 
want to ask tfce Minister concerned to let us 
know what action he is going to take against 
every one of these people. There is complicity 
in this. If. a Jailor or Superintendent of Jail 
allows that man to be taken out, then he is 
guilty. So many people are involved in this. 
Why have these people not been arrested—all 
of them-~ immediately under section 326? 
Interruptions). They have now ordered them 
to be arrested under what section? Have non-
bailable warrants been issued? Have they been 
arrested under non.bailable offences? Will bail 
be refused to them? Will the Government fight 
that these people should not be released on 
bail? Let the courts decide it; that Is a    
different 

matter. But will the Bihar Government or the 
Central Government ask its prosecutor in the 
court to oppose the bail application of the DIG 
who has given that appreciation letter? Because, 
police constable could not have done this unless 
they had received orders from above. Even the 
Sub-Inspector or Inspector or any other official 
would not dare indulge in this unless he knows 
that he has got protection from somebody else. 
These tilings could never have happened. So all 
these people are involved in a conspiracy to do 
this and also in the charge of abetment to 
blinding these people. They are guilty under 
section 326 and the abetment charge. Will the 
Government immediately see to it that the bail is 
opposed and these people are lodged in jail and 
investigations are entrusted not to the Bihar 
Police? I do not want the Bihar Police to be 
involved in it at all. It is all caste. Every one, I 
think, will try to escape. | They will try to find 
alibi, i have no confidence in the Bihar police at 
all. They a*e all linked up together. They are all 
linked up together each one trying to help the 
other. Therefore, win the investigation be placed 
in the hands of some independent police 
authorities or other independent authorities? 
Aftej- ail, even a private investigation can take 
place. The prosecution need not necessarily fake 
place through the police. The Indian Criminal 
Procedure Code does not say that the prosecutor 
must be a policeman. In such a case, even a 
private man can be a prosecutor. Therefore, will 
the Government of India see to it that, as far as 
the investigation into all these crimes is 
concerned, it is entrusted to an independent 
authority who will command the confidence of 
the entire public; and Will they see to it that all 
these people are- put in jail? These are the 
specific questions  I want to ask. 

Lastly, I wold like to mention, that 
suddenly this morning at 9.30 I received a 
telephone call from Acharya Kripalani—from 
his Private Secretary, Mr. Krishnaswami. 
When I asekd him how was Kripalaniji, he 
said, "His health is bad,  but  is mentally alert 



 

[Shri pj Ramamurti] and ..he is vevy 
much perturbed over what is happening 
in Bihar, the rape and all these things", 
and he asked me that all the Opposition 
parties 3hould join together in having a 
day of mourning; this" is something 
which canot be tolerated. I would only 
ask them also to mourn this along with 
the entire nation. I would ask them to 
observe a day of national mourning for 
the atrocities that are being committed by 
the police and by the administration in 
this country. Let the people know that the 
entire country today mourns the way in 
which, the administration is being run in 
this country, 

SHRI YOGENDRA MAKWANA: Sir, 
he has put some specinc questions and I 
would like to reply them. He mentioned 
repeatedly—as everybody else 
mentioned—about the Chief Minister. 
Sir, after the incident, two elections took 
place and many of the political parties 
visited all these places. And then the 
Assembly also met in June-July. No 
sarpanch or mukhiya of any village had 
pointed out these incidents. It was only 
through the jail authorities that it came to 
the notice of the Government. 

AN HON MEMBER: It came to our 
notice through the Supreme Court also in 
October. 

SHRI YOGENDRA MAKWANA: It 
is only in October. So for that also.. . 

SHRI LAL K. ADVANI: It has beer, 
brought out in the press. 

SHRI YOGENDRA MAKWANA: The 
press has definitely highlighted it. So far 
as the District Magistrate is concerned, I 
will request the High Court to take action 
against him because the Judiciary is 
independent and the Government cannot 
take any action in that regard; it is only 
the High Court which can take action. 

Sir, he has raised certain issues* about 
the police taking out certain accused for 
their statements, etc. We will certainly ask 
the State Government to take necessary 
action against the officers who are 
responsible for all this. He wanted us to 
arrest very-body.   1 have    already said 
that   all 

officers who are responsible have    al-
ready been ordered to be arrested. 

SHRI P. RAMAMURTI: Under what 
section? 

SHRI YOGENDRA MAKWANA: 
They are arrested under what section, is a 
minor detail. I will enquire into it. 

SHRI P. RAMAMURTI: It is an 
important thing. 

SHRI YOGENDRA MAKWANA: 
Judicial inquiry, I have already said.. 

SHRI LAL K. ADVANI: Section is not 
a minor detail. What about the suspicion 
of the hon. Member that side who himself 
said that they have been disappointed 
over the failure to register the crime 
against the public. That the public blinded 
these under trials and the poli:e has failed 
to apprehend them, is the caue of suspi-
cion.   Is this true* 

SHRI YOGENDRA I/IAKWANA: 
The cause of suspicion is the blinding 
of.... 

SHRI LAL K. ADVANI: The blinding 
was there, but the failure to apprehend 
people from the public. 

SHRI YOGENDRA MAKWANA: 
There is a difference. The Government 
has already ordered the police officers to 
be arrested. 

SHRI LAL K. ADVANI: Underwhat 
section? 

MR. DEPUTY CHAIRMAN: He does 
not have information regarding the 
relevant sections. I ask him to find out 
under what sections they are doing it. 

SHRI YOGENDRA MAKWANA: 
Under section 376, for grievous hurt. 

SHRI LAL K. ADVANI: And violen-
tly doing this. 

MR. DEPUTY CHAIRMAN: Other 
sections he will tell later tin. 

SHRI YOGENDRA MAKWANA: 
Then, regarding a judicial enquiry, I have 
already mentioned, Sir,.. 

MR DEPUTY CHAIRMAN: He never 
asked for it. I think nobody is asking a 
judicial enquiry. 
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SHRI P. RAMAMURTI: I wanted an 
independent prosecution. 

SHRI YOGENDRA MAKWANA: For 
that only the CPI is competent. We will send 
the CBI for an enqiury in this case. 

SHRI ERA SEZHIYAN (Tamil Nadu): 
That is right. 

SHRI YOGENDRA MAKWANA: The 
Bihar Government, we will instruct, to 
oppose the bail. 

MR. DEPUTY CHAIRMAN: I think we 
shall conclude after Shri Ladli Mohan 
NTgam speaks. Then we will meet after 
lunch. 

SHRI BHUPESH GUPTA: Sir, I want to 
finish. 

Ma DEPUTY CHAIRMAN: Finish 
afterwards. 
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The House then adjourned for 
lunch at thirty .eight minutes past 
one of the clock. 

The House reassembled after lunch at 
thirty-three minutes past two of the dock 
Mr. Deputy Chairman in the Chair. 

REFERENCE     TO THE       
ALLEGED ESPIONAGE   

ACTIVITIES  BY   THE BRITISH  
NAVY 

SHRI BHUPESH GUPTA (West 
Bengal): Sir, before you take up the 
business, I should like to make a 
submission to you. Sir, on Friday, before 
you adjourned, towards the end, you were 
good enough to give me permission to 
raise a Special Mention and it came at 7 
0. clock at night. I raised the question of 
the British Navy, the British Naval 
Goodwill Mission operating here and 
carrying on espionage activities. I 
requested the    Govern- 

ment— I     gave     all     the       facts 
that came        to      me,        all 
the facts to our knowledge—and I had 
asked the Government to make a state-
ment on Monday, that is, today. Sir, it is a 
very serious matter. I understand, Sir, that 
the matter has been discussed in the 
concerned Ministry, the Ministry of 
External Affairs in particular; the matter 
regarding the visit of the Goodwill 
Mission last month has been discussed 
which, I said, was carrying on espionage 
activities. Why the Goverment should not 
make a statement on this? Sir, you know, 
we the Members of Parliament are in 
touch with the various people and we 
bring certain information of national 
importance. It was not a party 
information, the espionage against us by 
the British Navy. It is a unique thing and 
the Government should make a statement 
and they should tell us whether my 
information is right or whether my 
information is wrong. Or, Sir, is it that 
because Prince Charles is visiting this 
country, they will not make a statement 
now? I know it for a fact that the matter is 
being discussed and considered in the 
Ministry of External Affairs and other 
Ministries. 

MR. DEPUTY CHAIRMAN: You had 
already mentioned it that day. Today 

also you have mentioned it.   They will 
take notice of it.   Now, Mr. Kulkarni 

(Interruptions) 

 


